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GEPM 

Hon' ble Mr. D.C.Verma, Vice Chatiian(J) 
Hon' ble Mr. G.R.Patwardhan, Member(A) 

Gulah Roy 
V/s. 

U.O.I.&Ors. 

For applicant 	Mro 'AKBanerjee - 
For respondents 	: 	Mr. M.K.Bandyopadhyay 

Date of order:10.01.05 

DER(ORAL). 
( Per D.C.Verma ) 

By thisQA the applicant 	prayed fiorqtLasbing of 

a chargesheei dated31.10.1995, the in4uiy proceedings 

and the punishment order dated 26.06.1996. 

2... J)iring the course of argurnent learned counsel for the 

respondents submitted that the applica's appeals.  still 

pending and has not been decided., As per the recil made 

ipara.8.Of the repJy,twç, otrstaff..hadsubmittedtheir 

appeaj t9,the  appe1late,aut}qrityaganst th..e punishment,. 

imposed on them...Tbe applIcant, submitteo his appeal there— 

_after.. The aPPeaL of tw.O_ 	i,er.staf ws bei,pg corjsidered. 

Itw 	 wcy]d . ,be 

pUtUp fo dispo lbytIeaPp4]atefi horly. • eaed 

cçunsel for the applicant subnittec that though several: 

years have passed, he.has not received any cimuni'- ation 

with regard to the disposal of the appeal. 

.. ........... 

Con lxi. .. .. 



-2.. 

30 	Initially it is for the respondents to examine 

and pass an appropriate order on the memo of appeal. It is 

only after exhausting departmental remedy, the applicant 

can appr9ach the Trikijnal. No doubt though the applicant 

hadpreferred an appeal, the same was not decided by the 

respondents. Hever, as the appeal, is still pending we 

at this staged irect the appellate authority to consider 

the same and pass an appropriate order within a  period of 

three months from the date of receipt of a copy of this 

order. In case the appeal has been, decided rneanwhile the 

order shall be cmuntcated to the applicant who can .. 

challenge the oider, In case of grievance a.may be advised. 

The OA is therefore not being decided on merit and is deci—

by..giving liberty to th,e applicant to take such pleas 

in case of fresh O.A. No order as to costs. 

( G..R.Patwardhan) 
Member( A) 

(D. C. Ve rma) 
Vice Chairman(J) 


